
SOME HON. MEMBERS : 
No, no. 

MR. DEPUTY -SPEAKER : 
It is not acCeptable; we will take 
up thi& Bill on Monday. 

. SHRI BHlSHMA NARAIN 
SINGli : After 6 O'clock. 

SHRI °JYOTIRMOY BOSU 
We will see on that day. -

MR.. DEPUTY-SpEAKER 
Now, Private Members' Business. 

15:33 ....... 

COMMITTEE ON PRIVATE 
. MEMBERS' BILLS AND 

RESOLUTIONS 

SIXTEENTH REpORT 

SHRI DONGAR SINGH 
(Ha1nifPur) : I beg to move : 

·'That this House do agree with 
the Six.teenth Report of the Com-

o mittee on Private Memberi' Bills 
and Resolutions presented to the 
Ho,* on tile srd March, rgSi." 

o MJt. DEPUTY-SPEAKER. :-
1 e ~ti n is -: oj "-

~ ~d ~  

'. "0#"- .' •• 

IS·J3Iars• 

CONSTITUTION (AMEND';' 
o MENT) BILL. . 

(AlmNDIlENT OF ARTIOLES ~  325,-
BTC.) , . 

SHRl G. NARASIMHA REDDY 
(AdiJabad): Sir, this BiU bas.. 
financial involvements. Earlier, our 
office did not detect it. Now. 
they have detected and have informed 
me. I have already applied to the 
President of India for pennission. 

I beg to move for leave to inao-· 
duce a Bill further to amend the 
Constitution of India. 

MR. DEPU1Y .. SPEAKER : e~ 
_ question is : 

"That e~ e be granted to-
introduce a Bill further to amend 
the Constitution of India." 

The motio1Z was adopted • 

SHRI G. NARASIMHA... 
REDDY :  I introduce the Bill. 

15.34 lar •. 

CONSTITUTION (AMEND-
o MENT) BILL. 0 

o (AMENDMENT OF ARTICLE 171) 

SHRI ERA ANBARASU 
(Cl.an&"81pattu) :  I beg to 0 mo.e 0 

for leave to introduce a Bilr 0 

further to amend 0 the COuatifution Oc·· 
India. 0 


